Central Administrative Tribunal
Principal Bench: New DE1nhi~’

G.A. No. 2983/2002
This the 18th day of November, 2002

Hon’'ble Shri Justice V.S. Aggarwal, Chairman
Hon’ble Shri V.K. Majotra, Member (A)

Anockhey Lal

5/c Shri Puttu Lal .
C/o Shri Ramesh Chandra Sharma
D-Block, Near Police Chauki,
Khyala- New Delhi.

(By Advocate: Shri D.P. Sharma)

Versus
1. Union of India,
Through Sscretary
Ministry of Communication
Department of Posts,

Sapsad Marg, New Dsihi.
2. The Supsrintendent of Post office,
Mainpuri.
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-Respond

ORDER {Oral)

Justice Shri V.S. Aggarwal, Chairman

v

iget under

The applicant had besn issued a chairge—3s
Rule 8 of E.D.As (Conduct and Service) Rulss, 1364. The

engquiry officer had besn appointed who submitted his

report. . The punishment of removal from service had been
imposed. Earlisr, the applicant had preferred an appeal

and the Appellate Authority had directed de-novo

proceedings. from the stags of issuing the show causs

following the orders of the Appellate Authority, punishment
of removal from service had besn 1imposed and he had
preferred an appeal, which is pending before the Appellats

Authority. ’///{Q'Ae}///,,f/E?

A



« 2. The appeal 1is stated to be penéimg with

.géuaer?ntendent oFf Post office, Mainpuri for ths

{

& past  more

Tour months from the date of receipt of a certified copy of
P :
this ordsr in accordance with law. OCrder made accordingly.
. : A
No costs.
(/(L/M A Ay
{V.K. Majotra) V.5, Aggarwal)
Member (A) : Chairman

CC.




